THE NATIONAL COMPANY LAW TRI IBUNAL

NEW DELEI BENCH-IV

(IBL98/ND/2021

In the matter of N O ooossereessasesssssasssssassssasasnsislsisebansesanssesss
M /s Mannil Property and Development Corporation Lirhiged-« I:}(SQ 20,24

Having Registered Office at- ,

F No-136-A, Pkt-1V, Copy 5 mussises

Mavur Vihar Phasc- i ' Ropistrs: .« F 0 cmgsessegeesess

East Delhi. Delhi- OU Toial ... L{O/—"
D5 Corporate Person

And in the matter of Datc 27 0212‘*”/
Date 9202} led

Mr Virender Jit Singh Y()’,JLE/ . yl.’/
Liguidator

SECTION: 59 of IBC, 2016 tionai Company Law Tribural
I'\L,V‘ Buihi
Order delivered on- O1. 12.2021
CORAM:
MR. MR. DHARMINDER SINGH, MEMBER (JUDICIAL)
MR. PRASANTA KUMAR MOHANTY, MEMBER (TECHNICAL)

ORDER
PER SHRI. DHARMINDER SINGH, "MEMBER (J}

| This application is liled under section 39 of the Insolvency and Bankruptcy
Code. 2016 (Code) read with Insolvency and Hankruptes Board of india
(Voiuntary Liguidaton Process) Regulations, 2017 IBRI Regulations) by the

Voluntary  Ligquidator secKilis dissolution of Mes. Manmi Property And

Development Corporauon Limited (nerem referred 10 as tne C‘()ln;Ja::x}""x.

2. The aforesaid Cohman'\. is a public Himited company and was incorporated
under the provisions of Companies Act, 1956 on 2K.05.1992 with an
f—\\.ilitt,'_i‘\sl:-'(i capital of Rs. D5,00,00.004 divided into 500000 equity sharcs
of Rs. 107- each. The Corporatc Identilication number ol the compary 1S
1163002DL1992PLCO48YS 1.
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3. The registered office of the Company is presently situated a1 F No-136-A, Pkt-
IV, Mayur Vihar Phase- 1. East Delhi, Delhi-110091 which lies within the

territorial jurisdiction of this Bench.
4 The following averments have been made in the petition:-*

a. The main objective of the Company was to carry on the business to build,
deal. construct, acquire, purchase, take on lease, give on lease or on rent,
any buildings, offices. factories, mills, shops, machinery, engines,
roadwavs. [lvovers ctc and to do anv kind of acuivities related to

development and construction work including consultancy

b. That as there has been no significant business operation in the company,
the Board of Directors on 20.1 1 2018, unanimously decided o voluntarily
hquidate tho company For thns purpose, an Extra Ordinary General
Meeting of the members was held on )7.05.2019 10 approve the Voluntary
Liquidation of the company and the said decision was made after making
a full enquiry into the affairs of the company. Declaration of Solvency filed

with the ROC m form GNL-2 on 22.04.2019

c. Pursuant to the provisions of Section 39 of the Code and other applicable
provisions of the Code. the Extra ordinary general meeting passed a special
resolution dated 27.05.201¢ whereby Mr.Virender Jit Singh. an [nsolvency
Prolessional having reaisitvationn 1o BB/ 1PA-003 11°A-1CAI-Ne00200/
2018-2019,12313 was appomted as the V oluntary Liquidator of the

Company.

d. It 1s subnutted that liqguidator wus Lformied by the Directors that the
company had alreads paid the imcome tax dues. There:ore. there was no
fjability towards income tax dues.at tie stage of distribution of proceeds
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which was evident from the fact no claim has been filed by the Income Tax

authorities.

It is further submitted that the notice was ssued 1o Income Tax
Department vide an order dated 06.04 2021 passed by this Bench. Despite
due service none appeared on behalf of Income Tax Department, therefore

it will be presumed that IT dept had no objection.

As per the requirement of Regulation 14 of the IBBI (Voluntary Liquidation
Process) Regulations, 2017, the  voluntary  liquidator pubhshed a
noufication in the newspaper. namely. - Fio .o cial Express” in English and
“Jansatta” in Hindion 01 06.2010 respectively . In terms of the Regulation
14(3){c) of the IBBI Regulations, the liquidator served a copy of public
announcement to IBBI to be published on its oflicial website.

In terms ol Regulation 30, 1t 1s subimtted that no claims were
received from any creditor.

*,

I is submitted that a Bank Account was opened with the South Indian
Bank, in the name of “Mannil Propaity ‘% Development Corporation Limited
in Voluntary Liquudaton” The said account wus closed after distribution
of the hquidated assets of the company in accordance with the manner

provided in Secuon 53 of the Act.

 The Declaration by majority of Dircctors along with the audited financial

statements and record of business vperations of the company for the last

two vears were filed with ROC. &
in terms of Regulation 9 of the B3I Reeulations, the voluntary hguiaator

submitted a preliminary report to the compaliy on 10.07.2019.

Accordingly . 1 terms of Regulation 38 of the 1BBI Regulations. the

voiuntary hqudaror submitted the findl report 1o the IBBI and RoC on
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5 matier was first heard, this
RO T
.
Lguidated to deiraud any person
5 it © L ad IBBI no objection has

vt conflirmung

that neither he nor the Company Bas reocived any objection with regard to

the present liquidation proceedings ol the company from any authority

5

whatspever

A

5 e R R e gt SR A e Ty Fiin
Mhe applicant states thal necessals ol ol Section AY and other

Code, 2016 read with

relevant provisions of the Insolvenc

been stated within Uie, more spea ifeally submission of

vide email, alter

closure of the

accorded by the

said company is

5 A copy of this order be filed with the ROC within the stalltony period as per
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10.  The petition is accordingly allowed in the above terms
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[Prasa‘rit'a{ _;kumar Mohanty] [Dharminder Singh]
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